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IN THE CENTRAL ADMINISTHATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.A.No,631/92

' BETwe‘EEN :

P .Bhoomaiah
A N D

1, Postal Superintendent,

Sangareddy, Medak District,

2. Sub~Divisional Inspector,
Postal, Joglipet,
Medak District,

Counsel for the Applicent

Counsel for the Respondents

CORAM

HOWN'BLE SHRI 7T, CANDRASEKHARA REDDY, MEMBER (JUD L, )

(Crder of the Single Member Bench delivered by

Hon'ble Shri T.Chandresekhars Reddy, Member (Judl.) ' T

Date of Orders: 28.7.1992,

»» Applicant.

.. Respondents,

.. Mr.Kalyan Rao Joshi

.. Mr.,vV.Rajeswera Rao
Tor .
Mr.N,R.Devra jég €,

.\
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This is an applicetion filed under Section 19 of
the Administrative Tribunals Act, to direct the respondents
to consider the case of the applicant and appoint him as

regular-, EDDA, Nizampetﬁjpost Office.

T The facts giving rise to this OA in brief are

=i

as follows: -

2. The applicant is resident of Wizampet Village,
where a poést office is located, The regular EDDA of Hizampet
Post Cffice expired in the month of December, 1991 and so,

a regular vacancy arose fof the post of EDDA of Nizampet
Post office, 7he second respondent appointed thé applicant
as temporarylEDDA by his_proceedings dated 12,12,1991,

From 13.12.1991, the applicant. is discharging his duties

as temporafy-EDDA.

S | While so, the'second respondent invited applicatic
for filling up the post of EDDA, Nizampet Post Cffice con requ —
basis. The applicant had applied for the said post. The
applicant is possessing all the required qualifications for
appointment to the said prst on regular basis. The applican
apprehends that due to politicsl pressure that %&;? being .
brought on the second respondent (Sub-Divisional Inspector,
Jogipet) that the applicant mav not be considered for the

said post and selected. Sc, the present OA is filed by the

applicant for the relief as already lﬁQlCatid above.,

4. We have heard tcday, Mr Kalyan Rao Joshi, Advccat

for the applicant and Mr V.'Rajeswara Rao for Mr NR Devraj,
Starding Counsel for the }espondents cn admission of this 0O
As already pointed out, the applicant had praved to give a

direction to the respendents to appoint him as regular EDDA
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As could he seen, the procesé of selection is in progress

and any irregularity ss having been committed by the respondents
in the said process cof selecticn ié‘not broucht to our notice.
The apélicant is not entitled to the relief to direct the
respondents té appoin£ hiﬁ as regular EDDA, Nizampet Post
Office, as the prycess of selection for thé said post is

in proﬂﬁéﬁ{ -Hence, this relief_ig lisble to be rejected and

is accordingly rejected.

5. As could be seen from the facts of the 0A, along
with the applicant, some other qualified candidates seem to
have applied for the said post of ELDA, Nizampet Fost Cffice.
According to tBe lezrned counsel for the applicanf, the process 
ot selecticn is not yet complete. So, in view of this position,
it will be just and{féiﬁato dispoée of this OA directing the
respondents to consider the merits and Se-merits of all the
ellclble agbualified applicants before them for the said post
of EDDA, Nizampet Fost Office and select and appoint the most

suitable candidate among them for the said post. G-A
ta g Poned o a ctordde ~ply
6. . The parties shall bear their own costs.

‘Tfr&nmwmramxyvm__+7ﬂ
(T.CHANDRASEKHARA RECDY)

Memberiy(Judl,)

Dated:28th July, 1992 ’ ' ?2/’

(Dicﬂated ir the open court) Deputy Registra

Postal Superintendent, Sangareddy, Medak Dist.
-Divisional Inspector, Postal, Jogipet, Medak Dist,
copy to Mr.Kalyan RaoWJoshi, Advucate, 16-8-240/7, Malakpet,Hyd,
copy to Mr, N,R, varaj, Addl CGSC.CAR, Hyd,
spare copy.
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TYPEL BY COMPARED BY
CHECKED BY APPROVEDL BY
+N THEE CEWTRAL ADMINISIRATIVE TRI%

- BUNAL : HYLERABAD BENCH,
THE +0# 3LE ™M=, ) . >

~

THE HON'BLE MKR,T.CHANDRASEKHAR REDDY
MEMBEE (J)

A,

THE HOR'BLE MR.J.J. ROY 3 MEMBER(J3

Dated: R&. o) -1992 ./
CRCER /JULGMENT /

T AL/CLALLNA L Na.

o i ' in
» | . O.I‘_\‘-.I\TO’ . é)zi]c‘,)’— /
' T &G, (W.P.No. )

Admitted and interim directiqns

issuye

‘Allo ed

Licposed of .«ith diredtions{
' Dismissgd

Ascisspd as withdrawn
Dismissed for Befault. o
\ o M.A.0rd¢red/Re jected.

pvm. : L No order as to costs.

Contra Adimnistiative. Tribaged
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BYDYRABAD BENCH,






